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Resolution re. need to take immediate
steps for curbing fissiparous tenden-
cieg created in some parts bf the
country

i
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“This House—

expresses its deep concern at the

fissiyarous tendencies being creat-

¢ ed and encouraged in some parts

of the country in; the name of reli-

gion, language and culture py cer-
tain sections;

feels that these tendencies
which are influenceq by nar-
row sectional interestg ignoring
the larger national perspective,
it allowed to grow unchecked,
can harf the unity and integ-
rity of the country; and there-
fore.

calls ypon Government to ake
immediate and effective steps for
curbing these tendencies.”
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«with God as witness, we, Hindus
and Muslims, declare;
that we shall behave towards
one another as children of the same
parents;
that we shall have no differen-
ces;
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that the sorrow of each shall be
the sorrow of the other; and

that each shall help the other in
removing them

We shall respect each other’s
religion and religious feelings and
shall not stand in the way of our
respective religious practices;

We shall always refrain from
violence to each other in the name
of religion.”
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We are listening 16 her. Why are
you worried? '

SHRIMATI SAROJ KHAPARDE:
Thank you very much, Mr. Kulkarn..

SHRI ARVIND GANESH KUL-
KARNI; Thig is the first tims we are
hearing your serious lecture, Thig is
not intervention,

SHRIMATI SAROJ KHAPARDE:
Thank you very much; at least vou
should hear patiently.

' SHRI ARVIND GANESH KUL-
KARNI. Yes, we are listening to your
well.formed views.

SHRIMATI SAROJ KHAPARDE:
And I phope you would not interrupt
me,

SHRI ARVIND GANESH KUL-
KARNI: At least you should thank
.me,

SHRIMATI SAROJ KHAPARDE:
Yes, 1 am thanking you,
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“The great menace which our
country faces today is that of com-
munalism. The second menace is
that of provincialism or regionalism
or parochialism. In fact, it is an
extension of the same sort of feeling.
.The need for naitiona] integration
therefore does not arise merely from
a moral purpose in the world. As it
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exisis today, as it jg evolved today,
national integration is the very cou-
dition of our natiomal survival. It
is the essential necessity if we are to
go forward with our developmenial
planning and to progresg in unity
ang strength. Our pegple must, be
made to understand the virus o.
communalism and of regionalism
which seems to corrode our national
will and purpose.”
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What do the Sikhs want? Akali de-
mand.”
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Number ©of communal jncidents—319
Number of persons killed—196
Number of persong injured—2,613
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“Prime Ministers arbitration in,
whch Chandigarh was granted to
Punjap provided that Abohor and
Fazilka were handed over to
Haryana, I think, was an act of a
politician and not an act of a far
sighted statesman.”
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now before the
other speakers speak, I would like to
share with you some facts. The time
is already 3.10, or little more than that,
We have exactly 110 minutes left with
us. There are fourieen persons who
have given their names and all ol
them are present. So even if I give
five minutfes {9 each Member, it comes
to 70 minutes. The Minister will take
15—20 minutes. And the Mover of the
Resolution will also have to reply and
will take 10 minutes, So it is vracti-
cally impossible to finish the Resolu-
tion. According to the rules, this Re-
solution will go to the week after when
it will continue. But the week after
happens to be the 29th, and on that day
the Rajya Sabha is not sitting. There-
fore, the Resolution will lapse. So
what I would request is that the hon.
Members may decide now, The Reso-
lution is going to lapse if each one of
you will take time, or lesser number 0%
people will be covered. If you want
the Resolution to pe completed today
anqg passed by the House, you will have
to bear with me because 1 can hardly
give five minutes for each Member. I
would like to be guided by the House,
and not be put to any difficulty.

[
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I will give 15 minutes for each spea-
ker and the Resolution will lapse.

SHRI GHULAM RASOOI, MATTO
{(Jammuy gnd Kashmir): Yoy have given
the judgment,
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I am guided by
the House,

SHRI GHULAM RASOOL MATTO:
We will not like the Resolution to
lapse. Let us al} co-operate with you

THE VICE-CHAIRMAN (SHRI R
RAMAKRISHNAN): It is not possible,
I have given you the arthomatic of the
whole thing.

SHR] HL HANUMANTHAPPA (Kar-
nataka): It is such an important Reso-
lution. We should see that it iv pussed
and should not allow it to be lapsed.

THE VICE-CHAIRMAN (SHRI R,
RAMAKRISHNAN): We have to give
only five minutes to each Member.
Hon, Members, why I took you intc
confidence is that two plus two make
four. If 14 Members have to sneak
and the Minister the Mover of he Re-
solution have to speak, it definitely
means that each person will not get
more than five minutes. If you do not
sit down at the end of the five minutes,
T will call the next speaker. I will
have to be merciless. I do not want to
get your wrath later, your accusation
that the Vice“Chairman is suing his
power. So, I took you into confidence.
So, if you want the Resoclution to he
passed you will have to stick to time.

SHRI DINESH GOSWAMI (As-
sam): I do not think that a Member
can express his views on the Resolu-
tion within five minutes.

THE VICE-CHAIRMAN (SHRI R
RAMAKRISHNAN): You are divided
in your opinions. Tell me what I
should do,

SHR1 DINESH GOSWAMI: I think
passing of the Resolution would nof
change the situation. The Members
shoulq be given reasonable time so thaf
they can express their views, so that
the Minister and the Government may
be guideq by their views., After all
passing of the Resolution will not
strengthen the hands of the Govern-
ment. Though I will not be able to-
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speak, 1 submit you give ten minutes
each for the Members who will speak.
We should not insist on passing of the
Resolution.

SHRLI ARABINDA 'GHOSH (West
Bengal): Mr. Vice-Chairman, Sir, I
shall deal with this Resolution trom
another context. The Resolution ex-
presses deep concern at the fissiparous
tendencies ang so gn. Why these fisst-
parous tendencies and jn ihe name of
religion, language and culture by cer-
tain sections? What is the background?
Only some Resolution and some emo-
tional speech will not solve the pro-
blemg of the country. During the last
34 or 35 years of independence what is
our experience?

We know this society is a class-
divideg society. Here the concentra-
tion of wealth is in g few hands, Ilere
the exploitation of man by man con~
tinues. Stilj the problem of the pond-
ed labour has not be solved. Still the
Harijang are suppressed. The landless
labourers havg got np land to till. They
are in debts, They have been starv-
ing, All the produce of the farmers and
the agricultural labourery and the poor
peasantry is concentrated in the hands
of jotedars gnd zamindars. There ;s
exploitation havey exploitation, even
after 35 years of independence. We
find that there is the Monopolies and
Restrictive Trade Practices Act. But
what we find is that the monopoly
houses gre reaping the maximum fruit
out of the toils of the labour and the
toiling masses, Even we see from the
facts supplied by the Government and
segni-Government institutions that the
profits of the Tatas and the Birlas
every year amount Rs. 100 crores.
There is no ceiling on profits, The un-
employment continues like anything.
There are more than three crorag un-
employed on the registers, and so
many crores of ynder-employ=d and
hal-employed, There are crores of
people in the rural areas who worlk for
iwo or three months a year. The in-
dustria] production has increased, hut
there is no market, People have no
purchasing powe:r. The Government
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is advocating that the people below
the poverty-line have decreased. But
that is on paper, that is in words only.
In practice the people living below the
poverty-line getting Rs. 20/- per month
are increasing more and more.

Agricultural production appears to
have completely flopped. We have to
buy millions of tonnes of wheat from
the USA. The cost is Rs. 400 crores.
This morning my question was there
on this subject. So mnfuch money is
being spent in foreign exchange. There
is no proper procurement by the Food
Corporation of India. If is a commer-
cial concern, People call it the Food
Corruption of India. There is total
failure. There is no buffer stock.
We have still to depend on rains.
There is total failure on the irrigation
front if you take the per capita figures,
There are no irrigation water-ways.
Actually there is no scientific planning,
vesterday to a question put by our
colleague, Mr. Nirmal Chatterjee, the
Railway Minister said that though the
foundation was laid, no money was
allocated “or the railway project from
Howrah to Amta in West Bengal. This

is defective planning, No perspective )

is there.
The deficit in balance of payments
stands at about Rs. 6,000 crores,

though exports have increased. Lay-
offs and lock-out are increasing in
major industries and workers are not
responsible for it. There is manage-
rial corruption, There is no proper
management to tackle the problems of
the workers. There is no proper plan-
ning to tackle the problems of produc-
tion. Everything is in a mess, So
every we are seeing in the country
one lock-out after another and thou-
sands and lakhs of workers becoming
newly unemployed. The Bombay
textile strike is perhaps the longest
strike in the world. Why this strike?
The Statesman dated 16-9-82 started
clearly that the total losses, in terms
of exports, workers’ galaries and
wages, establishment, everything, come
to Rs. 1.430 crores. Who is responsi-
ble for this? Are the workers respon-
sible? Are the smployers responsihle?
Is the management responsible? Or is

1
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it the policy of the Government that is
responsible? We raised many ques-
tiongs in the Commerce Ministry’s
Consultative Committee. The textile
strike was discussed here. But there
is no solution, People are groaning.
Who is responsible? The entire policy
of the Government is responsible, Thig
should be changed

I have pointed out that the IMF loan
of Rs. 5,000 crores will not help us in
having an independent economy. The
IMF could not Zorce ys to take this
loan. Have they forced us? We cur-
selves went in for jt with all the condi-
tionalities that were attached to it.
And now our country is suffering. The
maladies and the crises instituted ry
the ryling party have brought this
attack on culture and communal riots
and fissiparous tendencies everywhere
in the country. The Government
seems to have no control over the
situation. There is no law and orzer,
They talk of cooperation, but they do
not pay heed to our concrete and cons-
trucive suggestions for developing an
independent economy. They do not
listen to us. But if we Ilook at West
Bengal, many lapses may pe there,
many other things may be there. but
there are ng fissiparous tendencies,
there is no attack on culture and there
are no cemmunal riots. Why? if a
sustained eflort is there, if proper plan-
ning is there, if a proper perspecfive
is there, then certain things can be
checked by the Government of India.
Noyw this resolution moved by the hot.
Member after 35 years of independence
has a background. And who js res-
ponsible for this background?

So our suggestion is that immediate
scientific planning is necessary. Our
Sixth Plan is in doldrums. No target
is fulfilled, Fven the 20-point pro-
gramme, if we discuss in the House,
will prove that 50 per cent of tha tar-
gets are not fulfilled. For example,
bonded labour, poor peasantry, which
create the wealth of the country, &r
deprived of their due share in our
national economy. This is the effect
of the continous anti-working class
policy, anti-planning policy, of the
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Government of India. It is high time
we recognised all these maladies,
these defects, and corrected them with
the help of the Opposition,

Another thing which has provoked
the people is the ISMA, the MISA, etc,
What is the necessity of these black
Acts? To suppress the working people
who are the assets of the country.
When the Minister replied to the ques-
tions yesterday, he was all sympathy
for the workers. But is that sympathy
to bring in ISMA, to bring in MISA,
to bring in Hospital Amendment Act,
ete, to suppress the workers? Minus
the workers, minus the labour, the
capital cannot exist. Capital means
capital labour, land labour capital or-
ganisation. These are the four pillars
of our national economy. Somebody
was saying that Bombay mills will be
closed. Are the employers able to run
the mills without the labour? There-
fore, a proper planning is necessary,
otherwise, the resolution moved py the
honourable Member will only be a
flop, the document will only remain a
document, nothing more. With these
words I conclude, Thank you.

SHRI DINKARRAO 'GOVINDRAO
PATIL (Maharasthra): Mr. Vice-Chair-
man, I am speaking for the first time
in the House on the subject regarding
the fissiparous tendencies, that is, the
communal tendencies, which are being
created gnd encouraged especially in
the name of religion, in culture, by
certain gsections which are harm-
fu] to the wunity and integrity
of our nation. Therefore, it is my
request or demand that the Govern-
ment should take immediate and effee-
tive stepg for curbing these tenden-
cies. T shall firstly put some examples
of incidents of communal riots where
I visiteg I saw and I tried to pacify
them, which have arisen put of their
rotten religion, rotten culture and, to
some extent, rotten educational sys-
tem also. With this I shall also sug-
gest some remedies. It i sald that
India has unity in diversity. Ang this
is also a fact that because of the strong
leadership of our Prime Minister
Shrimati Indira Gandhi, India is recog-
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nised as one of the good democratic
nations in the world which has an ideal
unity and integrity, But some com-
munal forces, based op such religions,
arp trying to destroy the ynity ang in-
tegrity of our nation. Though the
principleg of all the religions are one
and the same, these reactionary forces
make the wrong interpretation of
these religious principles to exploit the
people of our nation. In India there
are Hindus, Muslims, Jains, Buddhists
ang Christians. Thege are the main
religions. We have got from experi-
ence how some rotten religion is a
posion to illiterate, poor and innccent
persons in our country.

Therefore, 1 shall finstly take the
example of Hindu religion. Hincu reli-
gion is based on CHATURVARNYAM,
that is, four classes of Brahming
Kshatriya, Vaisya and Sudra, Thou-
sands of years ago, Manu had laid
down the principles of CHATURVAR-
NYAM in his MANUSMRITI b ok.
Even noy in the twentieth century,
the late Guruji Golwalkar, one of the
‘founders of RSS, has hailed this CHA-
TURVARNYA system in his book
named Bunch of Thoughts. Even
now the chief organiser of the RSS.
Shri Balasaheb Deores is not denying
the CHATURVARNYA system [uid
down by his predecessors. Because of
such orthodoxical views and blind and
out-dated religious principles, some
communal riots are increasing jn our
country,

227

I saw some bad communal incidents
happening in  Maharashtra, parti-
cularly in Pune. One Professo
Kasbekar who is working in a col-
lege in Pune has written g book called
“ZOT” in Marathi. In that book he
hag bitterly crificised the Bunch of
Thoughts of Guruji Golwalkar, The
books of Prof. Kasbekar were kept in
a stall for sale at the time of Janala
Party Conference at Pune. A group
of young RSS workers had come there,
attacked the shop destroyed the stall
and torn into pieces the books of Prof.
Kasbekar, only hecause he has critised
the CHATURVARNYA system men-
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tioned in the book Bunch of Thoughts
written by Guruji Golwalkar.

The second example 1 found in the
same city was at the time of gn exhibi-
tion. There was an exhibition gf God
Ganapati which was arranged by two-
Professors, one Chattopadhys and an-
other Dr, Kosambi. In that exhibition
it was shown that Lord Ganapaii was
not tha God of a particular caste, hut
was a god of common people and a
sympathiser of poor, backward and
weaker sectiong among the people.
Some members of the RSS went to that
exhibition, broke down that exhibitior
ang destroyed the various pholos of
Lord Ganapati. ...

N TEERA U TR FG &
®E?

Jrenerey (st T, TwESorL): Hew
Mg g e &ftvw !

simbe a0 wwe* : oW FF @
a3y gt athag 1 giE |

i
THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). Do not interrupt
him in his maiden speech,

SHRI DINKARRAO GOVINDRAO
PATIL: Even the late Shri Agarkar,
who was a well-known social reformust
of Pune had attackeg he dirty cul-
ture and custom of the Hindu religion.
He also became a victim of such reac-
tionary forces with communal tenden-
cies

I also found recently the example of
a young married girl from the Brah-
min caste. Her young husband died in
a motor accident. But the parents-in-
law of that young married girl forcibly
cut the hair of her pead and made her
to remain alone in society like 5 mad
woman, Such is he culture, custom
and education in the Hindu religion.
In our country, some communal reac-
tionary forces like Hindu Extha Ando-
lan, Jammait-e-Islam, Anand Marg,
Patit Pavan Sangathna all these com-
muna] organisations are trying to des-
troy the unity and integrity of our
country.
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The Muslim religion is glso having
two main groups. One is Shia and the
other js Sunni. They are also exploit-
ing the Muslim people in the name of
petty reaons of religion. They have
their personal law and therefore com-
munal-minded Muslims are not pro=
perly adjusting with Indian laws like
Marriages Act and Family Planning,
ete,

Even in Jain religion there are also
two main groups: One is Digambar
and the other is Shwetambar, They
are having different culture and diffe-
rent ways because of which recently
in Maharashtra State there was a
serious maramari and fight hetween
these two groups for possessing the
property of God Bahubali. Even in
Buddha religion also, there are original
Buddhists and now converted Nava-
Buddhis's from Hindus in Maharash-
tra under the leadership of Baba Saheb
Ambedkar because of the black spot
of untouchability in the history of
Hindu religion. They are also claiming
their different cultures and mode of
life. So also is the case of Indian
Christians converted from Hindus.
Therefore, Sir, in [ndia we find difte-
rent persons adopting different laws
using their different culture and having
their different customs py which these
reactionary communal forces take the
disadvantage of such diversity,

Therefore, Sir, for bringing all these
religions together, 5 new set-up in the
society is necessary. The layw hased
on religion, either it may be Hindu re.

* ligion or Muslim religion or any other
religion, must be removed and in its
place a new law which will bind 21l
these religions together for the integra-

*tion of the nation must be framed for
living togeher in a protherly manner.
Therefore, Sir, it is the need of the
time to have such social reformati.c
education and law. Otherwise we dai-
1y find in India a number of communal

¢ riots and atrocities on minority by
majority castes who have blind faith in
bogus religious princivles,

number of
ommit-

We have also found a
murderg of innocent persons
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ted in the name of religion for sacrific.
ing their lives to satisfy the will of
God like the Manvath incident, in
which about nine innocent persons
were killed in Maharashtra jn the
name of God. Not only this, Sir, but
even young girls are forced to leave
their parents’ homes for God’s sake
and thereby these young girls are com.
pelled to start prostitutes’ business,
Is it a culture, Sir?

Therefore, Sir, my suggestion for the
remedy on such dirty religious activi-
ties, which damage the integration of
our nation, is to remove all such de-
fects in all different religions and to
make a search and investigation Zor
solution of such complicated religious
principles.

Then, Sir, about language, in India,
in 1956, the States were formed on the
basis of language formula put no dis-
pute of State boundarieg and language
1s properly solved. I am residing in
Sangli city in Maharashtra which is on
the porder of the Karnataka State. We
daily receive the newg that Marathi
schools in yillages dominated by Mara-
thi-speaking population in the Karna-
taka State are closed. The grants are
not given, The Kannada language is
imposed on Marathi-speaking students
Even, Sir, young educated, unemploy-
ed persons do not get the services in
Karnataka State. Therefore, on the
basis of language problem the riots are
starteq not only in Karnataka but
iheir repercussions have been reflected
in Maharashtry State also.

Lastly, Sir, because of such difterent
religions different languages and diffe-
rent cultures in India, the fissiparous
tendencies are being crealed and en-
couraged in some parts of the country
by some reactionarp and communal
forces. And if they are not checked
in proper time, it can harm the unity
and integrity of our nation. There-
fore, the Government should take im-
mediate and effective steps for curbing
this tendency by making 3 common
law, a common religion and a common
culture and education, Thank you,
Sir,
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SHRI NIRMAL CHATTERJEE {West
Bengal): Sir, may I on behalf of those
who are no longer able to make maiden
speeches congratulate him for his
maijden speech? And on  personal
note also, since he has alsp mentioned
two Professors, Prof. Kausambi and
Prof, Chattopadhaya, may I congra-
tulate him for that reference also?

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): Very good. Now,
Shri Jha,
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] e afe
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afwy 97 43 ¥E Sewm W, IR
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SHRI V. GOPALSAMY (Tamil

Nadu): Mr. Jha, ¥ support you on
this.
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ECRE LIRS A

SHRI ARVIND GANESH KUL-
KARNI: Mr. Vice-Chairman, Just for

my information, are you not going to
allow the speakers to speak—because

such an important Resolution has been

moved?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHENAN): Mr. Kulkarni,
unfortunately you were not there. 1
have taken the House inio confidence
on more than one occasion today and
there ig no consensus in the House.
Some people want to conclude it to-
day ang some people just want to
take their own time—in view of the
importance—including the person on
your left the honourable Mr. Gos-
wami,

SHRI G. 'C. BHATTACHARYA
(Uttar Pradesh): We are with Mr
Goswami.

- [ T
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THE VICE-CHAIRMAN (SHRI R

RAMAKRISHNAN): Now, Shri Ram
Lakhan Prasad Gupta,
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SHRT MADAN BHATIA (Nomina-
ted): Mr, Vice-Chairman, Sir, there
could not be a more timely Resolu-
tion than this at this juncture when
India is facing a very serious threat
to her security on account of the in-
duction of sophisticated weapons by
the United States into Pakistan. There

[ RAJYA SABHA]

to curb fissiparous 244
tendencies in the country

is already & gathering storm of danger
across the frontiers of India, and we
are facing that danger at this junc-
ture.

No doubt, the regional sentiments,
the linguistic pride and the cultural af-
finity constitute a national phenome-
non in a vast country as India which
takes legitimale pride in her diversity
in unity. This phencmenon, to my
mind, is not limited only to big coun-
tries. It is seen even in mucn smaller
countries as well. Take, for instance,
the Great Britain. The strong regio-
nal and linguistic sentiments have per-
sisted in Scotlang and Wales for cen-
turies, but they have not eroded the
unity of the Great Britain. Take for
instance, Canada. The friction bet-
ween the French-speaking Canadiang
and the English-speaking Canadians
continues, but Canada has remained
one piece. There have been countries
in the history of ithe worlg where lin-
guistic or cultural or social or econo-
mic differences led to civil wars, and
ultimately the unity of the nations had
to be retained by resort to arms. This
is what happened in the 19th century
in the United States of America.

It has been said Sir, that the unity
was the gift of the British to India.
This is not quite correct, The other
day, one hon. Member, gnd if I remem-
ber correctly it was Mr. Piloo Mody,
said that there were Gujarat is,
Assamese, Punjabis and so on in this
country but no Indians. This, Mr. Vice«
Chairman, Sir| is a fashionable view.
But it is too superficial to be accepted.
In its long chequered history spreading
over thousands of years, India wit-
nessed political unity more than once.
Taking one example only, during the
days of Ashoka the frontiers of India
stretched far very deep in the South
to beyond the banks of the Indus. But
spiritually India was always a single
entity. It was the invisible bonds of
the spirit of tolerance and the re-
markable capacity of India to absorb
different cultures thoughts ang civili-
sations which kept India a  single
couniry throughout the chequered his-
tory of thousands of years. But this
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is also right to some extent that when
India disintegrated politically on the
decline of the Moghul Empire, it was
the British who brought about the re-
unification of India politically, first by
force of arms and later by the estab-
lishment of a strong central authority,
backed by the modern means of com-
munication,

Sir, it is at this juncture that a new
development arose and emerged on the
political horizon  of India. Strong
political elements actuated by perso-
nal ambitions and vested interests
sought to arouse the communal frenzy
of a section of people in this country
in order to gain access to political
power, and the tragic consequences of
their actions is how a part of India’s
tragic history. India was broken into
two pieces. India was torn apart
even geographically which India had
never done in thousands of years of
her history.

The most alarming factor today is
that some political forces have once
again arisen on the Indian political
scene and have started whipping up
communal passions and frenzied emo-
tions over linguistic and regional dif-
ferences in ortder to paralyse the duly
elected governments of the day, in
order to attain political power outside
the constitutional framework. It is
these forces which at present are caus-
ing a threat to the security, to the
unity and the integrity of India.

Sir, I believe that what holds India
together today is its democratic insti-
tutions, its concept of secularism which
reflects the wisdom, the thought, the
civilization of India gained over cen-
turies, and the will and authority of
its duly elected governments to uphold
and preserve the institutions and the
ideals of the nation. It is
these forces which have started
hitting out at these pillars of demo-
cracy in this country. What is demo-
cracy? The foundation of demoracy is
the promises that a government which
is elected by the people will be given
a chance to govern the country for the
period which is prescribed by the Cons-
titution. No democracy can last if the
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political parties which are defeated at
the polls refuse to accept the yerdict
of the people and seek to paralyse the
duly elected governments of the day
in order to wrengh political power by
resorting to means intended to create
chaos in the country. In this regard,
Sir, I will seek liberty to refer to the
words of Abraham Lincoln which he
addressed to the people of the South
when they were bent upon secession
I quote:

“We everywhere express devotion
to the Constitution. I believe there
is no gifference in this respect, whe-
ther on this or on the other side of
this majestic stream. The question
is as to what the Constitution means.
‘What are their rights under the
Constitution? That is all. To decide
that who shall be the judge? Can
you think of any other than the
voice of the people? If the majority
does not control, the minority must.
Would that be right? Would that be
just or generous? Assuredly not.
Though the majority may be wrong
in electing me yet we must adhere
to the principle that the majority
shall rule. By your Constitution you
have another chance in four years.

In his inaugural speech delivered
on March 4, 1961, he said:

“Plainly the central idea of seces-
sion is the essence of anarchy. A
constitutional majority is the only
true sovereign of a free people.
Whoever rejects it does of necessity
fly to anarchy or to despotism; the
rule of a minority as a permanent
arrangement is wholly inadmissible;
so that rejecting the majority princi-
ple anarchy or despotism is all that
is left.

Therefore, I will give, Sir, only three
examples of the mental attitude of
these political forces to show how they
are sapping the foundations of demo-
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cratic institutions in thig country. Im-
mediately after the stale Assembly
elections in 1980, a very  prominent
leader of a political party declared
that Parliament had become irrelevant,
There was another prominent leader
who, at the time when the Assamese
agitation was at its height sought to
instigate the feelings of agitation and
regional sentiments for poliiical pur-
poses by describing the people o
Assam as ‘Assamese nation.

Ang the pity is—and this is the
tragic irony—ihat those gentlemen had
been elected by the people as their
representatives to the Lok Sabha and
hag taken the oata by which they had
sworn that they would bear true faith
and allegiance to the Constitution of
India and will uphold the integrity and
sovereignty of India. Now what is this
Akali agitation? It will be wrong—
and I was hearing some speeches last
week of some of the honourable Mem-
bers which seem to suggest that this
is an agitation of the Sikhs. It is not
an agitation of the Sikhs. The Akali
Party is not the sole exponent gf the
Sikhs in Punjab. It is an agitation
launcheq by the Akali Party after it
lost power in 1980. The rationale of
this agitation in the Anandpur Sahib
resolution which was passed in 1973
when the Akalj Party was not in
pewer, It was resurrected in 1980 when
it had lost power. And at that time
the Akali Party put forth demands by
giving them a religious clothing in or-
der to whip up communal frenzy of a
section of people in Punjap against the
duly elected Government of the State.
It was suggested by one honourable
Member in the course of the debate
last week that the demands put forth
by the Akali Party are too trivial and
laughable not to be conceded, I be-

lieve those demands are laughable but
they are certainly not trivial. They
strike at the very roots of the concept

of gsecularism which is embodied
in our Constitution, and as the law
stands today, even Parliament hag no
power to make any law which offends
the principle of secularism as enshrin-
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ed in the Constitution. Taking jus.
two demands which were referred to
by the honourable Member, the first
demand is that a particular train
should be named as Harmandir train.
The other demand is that Amritsar
should be declared as a holy city. In
order to understand the constitutiona-
li.y of these demands, they have to be
taken to the logical extreme. Take
the first demand first: Supposing
one day, one fine morning, the Govern-
ment issyeg a fiat or Parliament makes
a law, saying that all the trains in this
country will be made after Hindu
gods, will it be a constitutional act or
a constitutional step? Certainly not
because it will be against the concept
of secularism which means not mereiy
that the State shaill not discriminate on
account of religion and shall not inter-
fere with the religious freedom but the
State shall not promote any particular
religion or religious practice. Taking
the second demand  that Amritsar
should he declared a holy city, if this
demand is to be taken to its logical
conclusion, then the Executive or Par-
liament of this country will have the
power to declare the whole of India
one day as a holy country. Surely it
will not pe constitutional, because there
is a rider on the power of the Executive
and Parliament under the Constitution.
Secularism is the basic concept. It
cannot be altered or amended even by
Parliament by an amendment of the
Constitution, much less by an ordinary
statute, Such a demand will be open
io two other objections. It will se~
riously infringe the personal liberty
of a section of people living in Amrit-
sar. The liberty has been_defined by
the supreme Court as not merely free-
dom from incarceration but the right
1o do what one wanty to do, the right
{0 eat what one wants to eat, the
right to drink what one wants to drink,
the right to sleap, the right to go whet-
ever one wants to, and so on and s©
forth. These rights of a section of the

peoble in that particular place will be
infringed and the Execulive has no
power by means of an executive flat
to interfere with the liberty of a citi-
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zen under article 21 of the Constitution
of India. Even Parliament cannot
make this law because Parliament
cannot make any law to promote re-
ligion or religious practice under the
Constitution in view of the basic con-
cept of secularism. So as to infringe
the personal liberty. This is the real
character of these political forces.

~ The question is: where do we go
from here and what are the duties of
the Executive and the Parliament?

Sir‘ we have taken a solem oath to
uphold the integrity of India and to
uphold its democratic institutions. The
walls and portals of this House bear
mute testimony to the oath that we
have taken. History will never for-
give us if we break it and fail to up-
hold the democratic institutions of this
country and the democratic ideals and
concept of secularism. (Time bell-
rings) One minute please. I just
want to hark back again to the words
of Abraham Lincoln which he add-
ressed {o the people of the South who
were threatening to go to war for se-
cession. He said:

“During the winter just closed, 1
have been greatly urged by many
patriotic men to lend the influence of
my position to some compromise by
which T wags to some extent, to shift
the ground upon which I had been
elected. This I steadily refused. I
so refused, not from any party wan-
tonness nor from any indifference,
trouble of fhe country. I thought
such refusal was demanded by the
view that if, when a Chief Magis-
trate is constitutionally elected, he
cannot be inaugurateq till he be-
trays those who electeq him, by
breaking his pledges and surrender-
ing to those who tried and failed to
defeat him at the polls. This Gov-
ernment and all popular Govern-
ment, is already at an end. De-
mands for such surrender...”

These words are important for some
hon. Members who have suggested
that there shoulq be negotiation.
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. Demands for such  surrender,

once recognised, are without limit,
as to nature, extent and repetition.
They break the only bond of faith
between public and public servant;
and they distinctly set the minority
over the majority.

In your language, my dissatisfied
fellow counirymen and not in mine
is the momentous issue of civil war.
The Government will not assail you,
unless you first assailed, you can
have nq conflict, without being your-
selves the aggressors. You have no
oath registered in heaven to destroy
the Government, while I shall have
the most solemn one to preserve and
defend it. You can forbear the
assault upon it; I cannot shrink
from the defence of it.”

I respecitully submit, Sir, that{ the
time has come when the Executive
and the Parliament have to declare
that the Constitutional institutions of
the nation, its ideals and secularism
are not negotiable. They cannot be
negotiated without disintegration of
the country. And if my voice can be
carried to my countrymen across
the walls of this House, I appeal to
all of them, particularly the intelli-
gentsia of thig country, the teachers,
the professors, the lawyers, the doc-
tors, the businessmen the executives
and the educated farmers to arise and
raise their powerful voice against the
political  hypocrisy of these forces
which are seeking to destroy the de-
mocratic institutions of this country
by hiding their real objective.

W lest wiga P (wew W)
IUGATAY ST, FART AT O
W E T HEAT g, TN ST
TH A # g awl fa war 9 )
Paaar 1 ag wawife o #X gwe @Y
F aaicE Ay § TS FHTE | g
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TR ST &, T & T & @w g i)
TR A-98.a 49aE |

[The Vice.Chairman (Dr, Rafig
Zakaria), in the Chair]

SHRI G. C. BHATTACHARYA: Mr.
Vice-Chairman, Sir, I wholeheartedly
support the Resolution which has been
moved by our esteemed colleague,
Miss Saroj Khaparde. But my only
complaint is this. I am really intri-
gued, After all, why has it fallen on
her shouldens to initiate this Resolu-
tion when she belongs to a party
which is running this Government?

SHRIMATI TUSHA MALHOTRA
(Himachal Pradesh): You also gupport
it

SHRI G. C. BHATTACHARYA: This
is the Government which is at the
same time working for and against
national integration,

SHRIMATI SAROJ KHAPARDE:
You don’t say like this. This is my
Resolution,

SHRI G. C. BHATTACHARYA: I
am repeating it. This Government is
at the same time working for and
against national integration, I will be
able to establisn it. Kindly have
patience and listen to me, I am say-
ing so because of certain very valid
reasons. First of all, you find out the
parties and forces with which this
ruling party entered into electoral
alliance and received support in
January 1980 elections. Which were
the parties and forces whose support
you have taken directly or indirectly
recently in Kerala Assembly election?
Find thig out and then you will be
able to follow what I am saying. This
will show how consciously or uncon-
sciously you are working against na-
tional integration. Whether it is Shiv
Sena in Maharashtra, RSS in Kerala,
Santhalis in tribal areas and Sant
Bhindranwala people, who are talk-
ing of Khalistan, they were all active-
ly supporting Congress(I) in Congress
parliamentary elections. Still you say

!
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that you are not working against
national integration, Then our friend
spoke abouf, secularism. Where from
will secularism come when the heads
of the State and the heads of the
Government demonstratively visit re-
ligious places? A lot of publicity
through radio and other media is
there. An appeal is made +to the
Hindy mind, It does not end here.
The trantriks, the brahmacharis, tne
jyotish acharyas, all are getting sup.
port from the Congress (I) party,
from the ruling party. This Govern-
ment, is supporting them, By doing
this what kind of forces are you going
to create? Still Miss Saroj Khaparde
will say that I am saying a wrong
thing. (Interruptions), I know you
are a well.wisner of the ruling party
but you should not support your party
blindly. What your party or your
Government is doing, you should not
support it blindly. You must distin-
guish betweepn the wrong and the
right things being done and you must
stand in protest against those wrong
things being done. Then they are
talking about Anandpur Sahibji**?
(Interruptions). You are appealing to
whom? I am only saying what is
wrong. (Interruptions). Mr. Shan-
karanand, *** I have written a letter
to the....

SHRI R. RAMAKRISHNAN (Tamil
Nadu): The *** This shouid not be
allowed,

SHRI G. C. BHATTACHARYA: 1
am perfectly justified. it 75 a2 Sfate
action, Mr. Ramakrishnan  ***
I have written to him. He has not
even acknowledged. He says that he
js a follower of Jawaharlal Nehru.

SHRIMATI TUSHA MALHOTRA:
This should not be allowed. (Inter-
Tuptions),

SHRI G. C. BHATTACHARYA: I
am just giving an example. Jawahar.

*Expunged a9 ordered by the Chair.

: o
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lal Nehru never visited any religious
place demonstratively,. On the one
hang they are talking..,.

SHRIMATI TUSHA MALHOTRA:
This should not be allowed. (Inter-
ruptions), '

5 P.M.

SHRI G. C. BHATTACHARYA:
They are talkisg and talking, only
lecturing and introducing Resolu.
tions. . .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): 1 will examine
the records and do the needfyl,

SHRI G. C. BHATTACHARYA: I
am entirely ipn your hands, Sir. They
will only go on lecturing, go on intro-
ducing Resolutions. Thereafter they
will still say: “We are working for
national integration”. It is only the
present Government which alone i3
responsible for disintegration of this
country and unlesg thiy Government
iy removed, there is no question of
anytning happening so far as national
integratiop i concerned, because even
if we pasg this Resolution, if this
Government is here, then in order to
retain itself in power, this Govern-
ment will do everything which will
disintegrate the country ang they will

never work for the integration of this- ‘

country,

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Thank you, Mr.
Bhattacharya. I think we go now to
the Half-an-Hour Discussion by Mr.
A. G. Kulkarni,

SOME HON. MEMBERS: What
happens to the Resolution?
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): The Resolution

lapses.

SHRI ARVIND GANESH KUL_
KARNI. Mr. Vice-Chairman, Sir.. .

SHRIMATI SAROJ KHAPARDE:
The Minister of State for Home is
here.
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SHRIMATI MONIKA DAS (Karna.
taka): We do not mind if the Resolu-
tion lapses. But the Minister should
give some reply.

SHRIMAT] SAROJ KIHAPARDE:
At leagt he should give some assur-
ance,

THE  VICE-CHAIRMAN
RAFIQ ZARARIA): Ig the
inclined to say something in
matter?

(DR.
Minister
the

SHRIMATI SAROJ KHAPARDE: I
would be grateful if the Minister
replieg,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
But, Sir, the ruling of the Chair is
there.

THE  VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): That is all right.

SHRI P. VENKATASUBBAIAH. The

ruling of the Chair ig there, I have.

obeyed the Chair. T have nothing
more to say.
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): The ruling of the
Chair can be modified if the Minis-
ter... o

SHRI P. VENKATASUBBAIAH: I
have nothing to say.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That jis all right.

SHRI G. C. BHATTACHARYA: Misg
Khaparde, you will not get any ans-
wer to your Resolution.

SHRIMATI SAROJ KHAPARDE:
That j; what I am requesting for, At
least he should give some assurance.

[ RAJYA SABHA]
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARYA): In fact, 1 have
gone to the extent of saying that 1
will even medify my ruling in case
the Minister wag inclined to say some.
thing. But he says, he hag nothing to
add. So I have no choice but to cal
upon Mr. Kulkarni. (Interruptions)

SHRI GHULAM RASOOL MATTO:
Sir, I am on a point of érder. If other
speakerg have not been given a chancc
to speak on the gubject even though
they were listed there, it iz not pro=
per for the Minister to reply. Tha
ruling that you have given is hundreg
per cent, correct and that should stand
Unlesg we all are allowed to speak—
we will sit upto midnight, we do not
mind—after the Half an-Houy Discus-
sion when all others who are listed
have spoken, in gupport of it or other-
wise, then alone the Minister can reply.
It it is not to be so, then your ruling
should stand.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You see, the
position ig that ag far as Non-official
Businegg i35 concerned, a particular
fixed time is given. Therefore, that
fixed time is over. But since the
mover of the Resolufion imade a re-
quest that the Minister of Sfate for
Home jg present, and on an important
matter like this, if he would say
something in terms of any assurance
and other things, that would be better.
I thought for a minute or two I can
request Mr. Kulkarnj to wait. But
since he says that he has nothing to
say, I do not think any useful purpose
will now be gerved by our prolonging
this kind of a discussion. I would,
therefore, request Mr Kulkarni now
to raise the Half-an-Hour Discussion.

HALF-AN-HOUR DISCUSSION
Re. points arising out of answer to
Unstarred Question No. 72 given on
4th October, 1982, regarding import of
power ecquipments for Chandrapur
and Anpara Super Thermal Power
. SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Mr. Vice-
Chairman, Sir, with your permission

1



